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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:éZQ:QZLng;.;/RG/LP Dated: &/ -.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Nazir Wani
S/O Nazir Ahmad wani
R/O Gojwara Tulwari, Srinagar

vide notification NO.QSI5 dated ,8/0 A6 (7 for a period of one year has

been extended till }f Lk 9015 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W

)
(Moha ad Yasin Beigh)
istrar (Adm.)

Re
No: [4 Z/@? JYrG1pP  Dated: O - .05.2022 %‘ ho

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
9 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Danish Nazir Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Q,Z,{Z’ZQLﬁ IRG/LP Dated: éQ- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zubair Showkat
S/0O Showkat Ahmad Akhoon
R/O Jajal Sahib, District Baramulla

vide notification No. 6"%) dated 9 "007‘9\0 ﬁ for a period of one year has

been extended till 3/)- /2. 2023  after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ﬁ/ W

(Moham ad Yasin Beigh)

rar (Adm.)

No: /9195502 RenP Dated: OY- .06.2022 wa/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Zubair Showkat, Advocate
...... for information and necessary action.

O g2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&%/ZO)/L /IRG/LP Dated: ﬂ .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rameez Shaheen
S/O Ahmadulla Najar
R/O Waghama, Bijbehara, Bunpora, Distrct Anantnag

vide notification No.g ﬁLZ dated /é) 067'20/7\ for a period of one year has
been extended till 2)- /3. 9“”"?3 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

-

~
~ N
(Moham Yasin Beigh)

Rzisja%ﬁlm.)
No:/ 9803-/0 /RGP Dated: 01/ -.06.2022

Copy forwarded to the: -

i Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
g, Manager, Government Press, Srmagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7 Mr. Rameez Shaheen, Advocate
...... for information and necessary action.

). V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&l?/wzl IRGILP Dated: (). .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rawhan Rafiq
D/O Mohammad Rafiq Parrey
R/O Putushahi, Parrey Mohalla, Tehsil & District Bandipora

vide notification No.’%z‘i dated /ﬁ Oﬁ '9‘06 for a period of one year has
been extended till }] /2~ &095 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W%

(Moham ad Yasin Belgh)

zglf @L(Adm.)

no:[9S])- /RGP Dated: 4. 062022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for information
and also keeping record of the same.

7. Ms. Rawhan Rafiq, Advocate

...... for information and necessary action. .
L f
o/ _ 0
= g
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

—

NOTIFICATION

No: gZQ/ZO}ZIRG/LP Dated: QQI .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Farooq Shah
S/O Farooq Ahmad Shah -
R/O Lal Pora, Lolab, District Kupwara

vide notification No.ﬁa( dated (QA- //'9*0 /C) for a period of one year has
been extended till 3/‘ /& %A} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

o
By Order » Vwm/\/
d

~
(Moh d Yasin Beigh)

Registrar (Adm.)
No:/9579- 26/RenP Dated: Ol/- .06.2022 /Z—/ g'h/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ishfaq Farooq Shah, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Qzﬁléozz: IRG/LP Dated: QQ‘ .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ayan Aijaz Baba
S/O Aijaz Hussain Baba
R/O Hamami Mohalla, Tral, District Pulwama

vide notification No.,?3a dated /6)‘05"%‘}0 for a period of one year has
been extended till /- R- A% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ) wf%’)/)/

(Mohammad Yasin Belgh)

Zfitr{rr (Adm.)
No:/ QS )2.3L)./RG/LP  Dated: ﬂl-.os.zozz Vi~

Copy forwarded to the: -

1 Principal District and Sessions Judge, Pulwama.
Z. Secretary, Bar Council of India, New Delhi.
. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
37 Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
& Mr. Ayan Aijaz Baba, Advocate
...... for information and necessary action. \

A U)rola'W
ReglsWar (Adm.)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:gﬁalzoz ) IRG/LP Dated: 429' .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arvind Singh Verma

S/O Sham Lal Verma

R/O Village Sunail, Tehsil Akhnoor, District Jammu
A/P Preet Nagar Digiana, Gobind Lane, Jammu

vide notification No.,/Ob dated ,0'0/'9\0‘;0 for a period of one year has

been extended till 2]. ’2-3693 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order w B\

sy
(Mohammad Yasin Beigh)

Registrary(Adm.)
no: 19535 L/R/RG/LP Dated: O -.06.2022 % Qﬁ/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

S CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Arvind Singh Verma, Advocate

...... for information and necessary action.

w{
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:§3//20)2 IRGILP Dated: /- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shivantika Gupta

D/O Sanjay Gupta

R/O Bhimber, Bakshi Nagar, Jammu

A/P H.No.16, W.No.41, Friends Colony, Opp. BSF Head Quarter, Paloura, Jammu.

vide notification No./éﬁé dated /é 5 Aod0 for a period of one year has
been extended till 3 /- B ’)02} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order //,ﬂ)/.-’)/l/
e U’
(Mohammad Yasin Beigh)
Adm.)

Registrar (
No:/95Y3-S4 /RGP Dated: (Y -.06.2022 ﬁ/ v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shivantika Gupta, Advocate
...... for information and necessary action.

ST
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION ‘
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5)52/.20)L /RGILP Dated: £ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Mudasir Ali

S/O Ali Mohammad Lone
R/0O Nadihal Rafiabad, Tehsil & District Baramulla

vide notification No./goz} dated /?02 &D’ZOfor a period of one year has

been extended till } ) . 20’1)7 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID. ’
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order NW\/

g
(Mohamiad Yasin Beigh)

Registrﬁ:h(;\dm.)
No/ 955 -SQRGiP Dated: %.05.2022 g

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T8 Mr. Mudasir Ali, Advocate
...... for information and necessary action.

CO b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

e —

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&ﬁ&}[QO%’ 2 IRG/LP Dated: Q_Lz - .06.2022

‘Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javid Ahmad Khan
S/O Abdul Rehman Khan
R/O Utterpora, Harpora, District Shopian

0
vide notification No.’-}W dated /ﬁ &3 ot (§for a period of one year has
been extended till 27- Q- 043 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order _ \/%W

=
(Mohammad Yasin Beigh)

Re istra&(ﬁdm.)

No: )95 C7-EBRGP Dated: O -.06.2022

Copy forwarded to the: -

s Principal District and Sessions Judge, Shopian.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Javid Ahmad Khan, Advocate

...... for information and necessary action.

9.

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:&SQZéQLL IRGILP Dated: 00/ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Stanzin Nakdon
D/O Rigzin Dawa
R/O Gia, Lato Pa, Tehsil & District Leh.

vide notification No. /éjfé dated Oé' 03 20{@ for a period of one year has
been extended till 2] /”2“’?0‘13 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order m\/

prt
(Moham Yasin Beigh)

Registrar (Adm.)
No:/9SE7-F4/RGILP Dated: O - .06.2022 /EnAy/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Leh.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

s Ms. Stanzin Nakdon, Advocate

...... for information and necessary action. / :
-

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:gﬁg//QOll /IRG/LP Dated: OQ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Divya Sharma
D/O Khem Raj Sharma
R/O W.No.5, Hakkal, Shiv Mohalla, Jammu

vide notification No. /f@l dated /0'02‘ "20”1() for a period of one year has
been extended till 2]. /3. 2043  after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order VWW

«

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 95 75-8yrenp Dated: 41 - .06.2022 /KVM

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
[ Ms. Divya Sharma, Advocate
...... for information and necessary action.

Registrar (Adm.)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

e

NOTIFICATION

No:@&K//Zo,zz IRG/LP Dated: OQ— .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Vivek Slathia

S/O Joginder Singh Slathia
R/O Gurha Slathia (Mandi Andrash), Vijaypur, Tehsil & District Samba

vide notification No. Nf‘f dated o OI‘Q‘”‘;‘O for a period of one year has

been extended till _>]. | 2.20%3 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order WW

i
(Moha Yasin Beigh)

Registrar %gm.)
No:/ %“ 93-F¢/re1P Dated: G - .o&zozz/ér

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vivek Slathia, Advocate :

...... for information and necessary action.
1

K/”"%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: (332120 D> /RGILP Dated: 0 Y- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Saima Sidiq
D/O Mohammad Sidiq Chiloo
R/O Mughal Masjid, Hawal, Tehsil Khanyar, District Srinagar

vide notification No./ :'LSB dated / §-63- 0 for a period of one year has
been extended till 3/ 12 94125 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order - oV W
(Kn’ohammad Yasin Beigh)
Registrar (Adm.)
No:[ 9591 -99 /1RGP Dated: O - .06.2022 a‘y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Saima Sidiq, Advocate

...... for information and necessary action.

‘ wf/(r'm/

.\ 6
ﬁegis ar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Noﬂﬁ&/b)Z/RG/LP Dated: 2. .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Midhat Khanum

D/O Gulab Ud Din Badhana

R/O Mayam Boniyar Baramulla

A/P Baghat Gurudwara Lane, H.No.19, Barzulla, Srinagar

vide notification No.’qéﬁ dated 0@05 L020 for a period of one year has
been extended till 5] /’? 202 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University}
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order s wﬁﬁ/‘/‘/

(Moham Yasin Beigh)

Registrar (Adm.)
No:/9599-7RG1P Dated: € (] - .06.2022 %iv

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
9. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B: Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Midhat Khanum, Advocate
...... for information and necessary action.

o

\ o
ﬁzgistrar (Adm.) S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:z@BC},/XOZZ/RG/LP Dated: ©(/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ikna Javed
D/O Javed Igbal
R/ONear Post office, Malipath, Kishtwar

vide notification No./ZBZ dated 0.0l 30/? for a period of one year has
been extended till 37 /2. MQ‘B after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Oﬁ'JJK
(Mohmq V
egistrar (Adm.)
No: 19489 IS-/RG/ILP Dated: G ~.06.2022 ﬁfa&/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kishtwar.
2. Secretary, Bar Council of India, New Delhi.
3, Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kishtwar.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Ikna Javed, Advocate
...... for information and necessary action. ,

Registrq:fdm.)

P o=
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" HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:gzgaz,zo;& IRG/LP Dated: 09- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jawaid Ahmad Bhat
S/O Gh. Hassan Bhat
R/O Shangas, Bongam, Eidgah/Tulbagh, District Anantnag

vide notification No.lg?q’ dated b()' 5 /> for a period of one year has
been extended till 3 /- A A0S after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order un

e
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:/gé/é'o?z'/RG/LP Dated: ("Y-.06.2022 jﬁ‘/’*‘&/

Copy forwarded to the: -

¥ Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
o Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Jawaid Ahmad Bhat, Advocate
...... for information and necessary action. '

\/ of%\/
N’ g

Registrar (Adm.)
. o

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: §4////202)4RG/LP Dated: O - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ulfat Jan
D/O Mohammad Yousuf Ganie
R/O Locktipora, Hafizabad, Bijbehara, District Anantnag

vide notification No. ’m dated /Qéé &6(7 for a period of one year has
been extended till 37- I 06 2 5 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ V’%

o
(Mohammad Yasin Beigh)

Rjit,rar (Adm.)
No:/géowé[/RG/LP Dated: (3()-.05.2022 Ql/

Copy forwarded to the: -

s, Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
I Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
& Ms. Ulfat Jan, Advocate
...... for information and necessary action.

o

/

Reglstrar Adm.) oo
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:(@é/o?//;w),), /RGILP Dated: @/ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Junaid Amin

S/O Mohammad Amin Bhat '

R/O Undrooni Kathi Darwaza, Rainawari, Mohalla Ashraf Khan, Tehsil
Khanyar, District. Srinagar

vide notification No.zs)S ) dated /6) o- 020/% for a period of one year has
been extended till ol 1. 4025 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order v -/m%‘/\/

P
(Mohammad Yasin Beigh)

Regjstrar{Adm.)
No:/ 9532‘39/RG/LP Dated: @Q«.oﬂ.zozz 4 L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
9i Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Junaid Amin, Advocate
’
/ )
‘ \/ rGGV‘W
~ VR
i

O

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: & QB/},ZO}L/RG/LP Dated: Ol - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fahad Hussain
S/0 Sajid Hussain
R/O H.No.21, Lane NO. 7, Vidhata Nagar, Bathindi, Jammu

vide notification No/am dated 03'0/‘020/6 for a period of one year has
been extended till }/ |2, 92093 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
souqght before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/wm

~)’ :
(Mohammad Yasin Beigh)

Re istrar;iAdm.)
No:/ @54/011,%/RG/LP Dated: (Y ~.06.2022 Zm :

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
vV Mr. Fahad Hussain, Advocate
.\\/ %\/
£
s

o A

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:QW//zo?,L/RG/LP Dated: U/ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ikhlaq Hussain Shah
S/O Akram Hussain Shah
R/O Sanai, Surankote, District Poonch

vide notification No}é} dated 0”05’2" 15 for a period of one year has
been extended till g (- / 2 ”1033 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order | o *5,0 it
e
(Mohammad Yasin Beigh)
Regist@Adm.)
No: / 96 QZQ' S$/RG/LP Dated: O 9 ~.06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Ikhlaq Hussain Shah, Advocate

...... for information and necessary action.

Regist@ (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: z@lfg/:&o)z IRG/LP Dated: 2 Q - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Jasmeena Wahid

D/O Ab Waheed Malik

R/O Hanji Danter, Anantnag

A/P Noor Abad Colony, Chowadi, Jammu

vide notification No. /05( dated /0)‘05'”10{(1 for a period of one year has
been extended till 3/ /A.OR&Z} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order \\/ .»/J; 'GQ”""/
(Mohamma Yasin Beigh)

Registrar (Adm.)
No:/9E$E- 65/RGILP  Dated: G- .06.2022 @/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Jasmeena Wahid, Advocate
...... for information and necessary action.

e
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 494/6,/2012/RG/LP Dated: O(/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishrat Gulzar
S/0 Gulzar Ahmad Sheikh
R/O Manigam, Eid Mohalla, Tehsil Mattan, District Anantnag

vide notification Noa ’f ) dated /pl '57%0]C}for a period of one year has
been extended till,} ? [A-A62»  after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order OJJJYO%,_»)/

n .
(Mohammad Yasin Beigh)

Registrar (Adm.)
No: [ 986 U-F/RG/LP Dated: !/~ .06.2022 Zn’ ﬁ)/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
j Mr. Ishrat Gulzar, Advocate
...... for information and necessary action.

L e
Registrar (Adm.)
/5/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: & Z/?/Zo»/RG/LP Dated: 01/ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Arif Nayak
S/O Safdar Ali Nayak
R/O Lamber, tehsil Banihal, District Ramban

vide notification No./‘}f0 dated 50 '03‘20 /ﬁ for a period of one year has
been extended till 3/ /<. &@9*} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ /GQ\—f

-

(Mohammad Yasin Belgh)

Rde.)
No:/96 72-79/RG/ILP  Dated: Ol/ -.06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.
2 Secretary, Bar Council of India, New Delhi.
8 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Mohd Arif Nayak, Advocate
...... for information and necessary action.

S

T

. 6b~ YV
Iggglstrar (Adm. ) ¢
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION

No: [QL/«Q,//[’/) ) IRGILP Dated: QQ— .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ahzaz Ul Haq

S/O Haq Nawaz Mirza

R/O Ladote, P.O. Kalal Kas, District Rajouri
A/P Badhoon, District Rajouri.

vide notification No.(?:}('/ dated 62.6 ;'920/
been extended till 51 2. 2023 after condonation of delay and subject to the

5 for a period of one year has

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order ] MW\/

ik
(Mohammad Yasin Beigh)

N

Registra&(‘A/dm.)
No:/ 9680 FRrR6P Dated: U -.06.2022 /ﬁk\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ahzaz Ul Haq, Advocate
...... for information and necessary action.

N

i
s 7

-~

G

Ty s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: & 4’9/ 20) 2IRGILP Dated: O /- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karman Singh Johal
S/O Kulwant Singh Johal
R/0O 132-A, Gurnam Niwas, Wazarat Road, Jammu

vide notification No. /3> % dated &dl /Ol" /?' for a period of one year has
been extended till %I- OB 0101’) after condonation of delay and subject to the

verifidation of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Ord S
y Order kw“ C/V‘ \D' Q
(Moha

Yasm Beigh)

no:/ 95 89-9S/Rcip Dated: OY - .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

PresidentJ&K High Court Bar Association, Jammu.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Karman Singh Johal, Advocate
LW i

S b

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Noﬁj@/;zo)leG/LP Dated: OU/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Gourav Sanmotra
S/O Devraj Sanmotra
R/O Ward No.2, House No.14, Tea Garden Katra, Reasi

vide notification No. )01 dated o6 09 ;0/9—for a period of one year has
been extended till 5/~ /Q. 3-03% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

»

By Order \/'é,q('y\/

n y - -
(Moham Yasin Beigh)

g
No:/9696-702RGILP Dated: (/- .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Gourav Sanmotra, Advocate

...... for information and necessary action.
'
%/

N £
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9§ I},‘Zoz;./RG/LP Dated: Ol -.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Majid Mushtaq Khan
S/O Mushtaq Ahmad Khan
R/O Challa Gund Haihama, District Kupwara

vide notification No./&;ﬂ’dated 09' 2 gol}for a period of one year has
been extended till 37( [3- Ao} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
By Order W

~" ‘
(Mohammad Yasin Beigh)

Registran(Adm.)
No:/ Q?ﬂﬁ-/d/RG/LP Dated: O - .06.2022 /f” Q‘W',/

Copy forwarded to the: -

T Principal District and Sessions Judge, Kupwara..
2. Secretary, Bar Council of India, New Delhi.
. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
s Mr. Majid Mushtaq Khan, Advocate
...... for information and necessary action.

S i

o

;%;is,trﬁ;(/Adm.)m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Qf,?/loz.leG/LP Dated: Ol/-.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Muzzafer Ahmad Naikoo
S/O Mohd Ramzan Naikoo
R/O Grand Aishmuqam, Sakh Mohalla, District Anantnag

/ of
Ve BolcninheNo 2o 6 dated 82- 90 s
been extended till 5 2. &")3 after condonation of delay and subject to the

/C for a period of one year has

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \\/ /o(,

0N

(Mohammad Yasin Beigh)

Registrar (Adm.)
No:| 47//- /§7RG/ILP Dated: Ol ~.06.2022 /inj%j/

Copy forwarded to the: -

i Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Mr. Muzzafer Ahmad Naikoo, Advocate
...... for information and necessary action.

sl

2

e
Registrar (Adm. )(TY0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9§ yﬂazz/RG/LP Dated: oU- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiza Shafi
D/O Mohd Shafi Zargar
R/O Illahi Bagh, Sheeshbagh, H.No.38, Srinagar

vide notification No.?l;tj dated ,q)'o 3 /67 for a period of one year has
been extended till 5 / |]2. 2023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V *’%’V

P o
(Mohammad Yasin Beigh)

Rizisﬁr (Adm.)
No:/§ 786- 63/RG/LP Dated: O~ .06.2022 t)’V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Faiza Shafi, Advocate

...... for information and necessary action. /
\\/‘4/\/

c).
Reglstr%;(/Adm.)

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: QSIS;/ZOZ_J— IRG/LP Dated: 0 Y - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaheela Khurshid
D/O Khurshid Ahmad Bhat
R/O Zakura, North, District Srinagar

vide notification No. Q/O dated do-0 <7 ok /7 for a period of one year has
been extended till 3/' /2. A2 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

B
y Order V 1, —d
(Moha asin Beigh)

iEs'Tr (Adm.)
No: 19 34)- 7/ /IRG/ILP Dated: Ol - .06.2022 g’«/

Copy forwarded to the: -

8 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Shaheela Khurshid, Advocate

...... for information and necessary action.

e
%/

Registraf (Adm.)°“
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ﬁ:é/;lo,u IRG/LP Dated: 8 /- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bukhtair Hussain Shah
S/O Akram Hussain Shah
R/O Sanai, Mohalla Gani, Tehsil Surankote, District Poonch

vide notification No./® 2 dated /?Oé ~R°)C}or a period of one year has
been extended till 3]- [2.6)% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ W

o'

il
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:/9772-79/RG/LP Dated: (/- .06.2022 M/

Copy forwarded to the: -

i Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Mr. Bukhtair Hussain Shah, Advocate
...... for information and necessary action.

»

—/
Eggistrar (Adm.) -



124

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:§C#/202> IRGILP Dated: &l - .06.2022

7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tushar Sharma
S/0O Vinay Sharma
R/O Ward No.5, Samote, Tehsil Surankote, District Poonch

vide notification No. f§5 dated /6) Oé A ﬁ for a period of one year has
been extended till 3/ P ;0015 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order —/Kg‘-ﬂ/

Gl o\lur
(Mohammad Yasin Beigh)

Registrawm.)
No:|9780-0F /RG/LP Dated: ©Y- .06.2022 4””‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2, Secretary, Bar Council of India, New Delhi.

& Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Tushar Sharma, Advocate
...... for information and necessary action.

1N

@.gistraa"fj-\dm.)cs\'\ o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 8 & 9/202L IRGILP Dated: 2 ¢ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aman Slathia
S/O Satpal Singh
R/O V.P. O. Gurha, Slathia, Mandi, Vijaypur, District Samba

vide notification No./ é30 dated 329‘03. ol 7 for a period of one year has
been extended till 2 |- |2. 292 % after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order UJ’%V
3

(mﬁa ad Yasin Beigh)

egistray (Adm.)
No: |1 789-97r61P Dated: _ﬂLoszozz /ﬁ/‘ a{"/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, District Bar Association, Samba.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aman Slathia, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 859 /ila)z IRGILP Dated: ¢ Y- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neha Bharti
D/O Sham Lal
R/O Village Bheri P.O Bhalwal Bragmana, Tehsil Akhnoor, District Jammu

vide notification No./ 05 X dated 06 ol s for a period of one year has
been extended till Bff /3. A0)-3  after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

S Y

By Order ‘ -ﬁ obm Y

e
(Mohammad Yasin Beigh)

Registrar,(Adm.)
No:19796 -003/RGLP Dated: Y- .06.2022 jv/# %‘V

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Neha Bharti, Advocate

...... for information and necessary action.

,//6,{/3,
£ 0\4 ad
Registrar (Adm.)

i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 60 / 20)2 IRGILP Dated: O -.06.2022

/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kashish Mahajan

D/O Sudershan Kumar Gupta

R/O Nagarota, Gujroo, Tehsil Ramkot, District Kathua

A/P H.No 7, Shiva Enclave, Sec-2, Pamposh Colony, Janipur, Jammu

vide notification No. / 1” > dated /I 05 2001@ for a period of one year has
been extended till 3/ . &‘3"13 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \/%/
o
am

s
(Moh d Yasin Beigh)

Registrar (Adm.)
No:/980U- //-/RG/LP Dated: ¢ (/- .06.2022 j@q‘&v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Kashish Mahajan, Advocate

...... for information and necessary action.

»

AT
ﬁ:egistrar (Adm.P\‘ i

b %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: QA!// 20) 2 [RGILP Dated: 0Y —.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tejashwar Singh Chib
S/O Hardev Singh Chib
R/0 H.No.790, Sector-C, Sainik Colony, Jammu

vide notification No. Il 58 dated / 0-0[- 2000 for a period of one year has
been extended till 3/ )3 020023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order : \\/ /1;»’3/
P U\\ =

(Mohammad Yasin Beigh)

W
No:[98))-19-/RG/LP Dated: GU- .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K HighCourt Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Tejashwar Singh Chib, Advocate

...... for information and necessary action. 5

%/
I{e’g.istrar Adm.)°"‘ 2
4

hars waics
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: Qél/;z@»/RG/LP Dated: ol . .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aasim Bin Rafiq
S/O Mohammad Rafiq Beigh
R/O Bazar Masjid, Bohri-Kadal, Hanfi, District Srinagar

vide notification No./ ”)'%‘—;Ldated / 5) 03 Q\OVMfor a period of one year has
been extended fill 3/- /3-;“;3 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

ou-o
(Mohammad Yasin Beigh)

Regi trarg:idm)
No: /9§ 302Q/RG/ILP Dated: CY - .06.2022 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Aasim Bin Rafiq, Advocate

...... for information and necessary action.

: (v
eglw oure
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: £é3}202~l IRG/LP Dated: 0%~ .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nisar Ahmad Dar
S/O Gh Nabi Dar
R/O Kuchmula, Tral, Bhagwadi Mohalla District Pulwama

vide notification No. 7 5> dated 23\* I1.3¢] ﬁ for a period of one year has
been extended till 3] 14 aOQb after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order k/_/-//ﬁ;

o\ b

Ve e
(Mohammad Yasin Beigh)

Re istrwdm.)
No:/9620-35/RG/LP Dated: 5 Y -.06.2022 ﬁ' 7

Copy forwarded to the: -

1- Principal District and Sessions Judge, Pulwama.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Nisar Ahmad Dar, Advocate
...... for information and necessary action.

Registrar (Adm.)
yand iy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @étffzoLz IRGILP Dated: (Y- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kajal Parihar
D/O Sharwan Kumar
R/O Village Matta, District Kishtwar

vide notification No./ A5~ dated 0}'0{"9‘0 /ﬁfor a period of one year has
been extended till 37- / 2 : 02027) after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order \//O/\\"/‘
(Mohammad Yasin Beigh)

Re |straQ)(A1/dm )
No:/492b-43-/RG/LP Dated: 01/~ .06:2022 ¥

Copy forwarded to the: -

fl. Principal District and Sessions Judge, Kishtwar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kishtwar.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\—/‘ \/-‘//
oy ob”

F {8 Ms. Kajal Parihar, Advocate
...... for information and necessary action.
iglstrar m.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Qég/io)/)_lRGlLP Dated: @Qv .056.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rasik Ahmad Lone
S/O Ghulam Nabi Lone
R/O Hardpora, Lonepora, Tehsil Kokernag, District Anantnag

vide notification No. /N? dated A3 /o’la"w for a period of one year has
been extended till 2 / R Fed 3 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order : X‘mﬁ/’ f\‘/—‘d%/)/‘/
(lWoha Yasin Beigh)
Registrar,(Adm.)
No: 1984 Y-S//RG/ILP Dated: 01/ —.06.2022 M

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

8 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Rasik Ahmad Lone, Advocate
...... for information and necessary action.

//W

Reg|st (Adm. )
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 26 6’/ 20)2IRGILP Dated: 2 Y- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rafiya Ahad
D/O Abdul Ahad Dar
R/O New Airport Road Humhama, Tehsil & District Budgam

vide notification No./ }30 dated / Q'GB'Q\O%for a period of one year has
been extended till 5/ /3. 202 % after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order %W
(Moham Yasin Belgh)

egistrar (Adm.)
No:'90S2-S9/RG/ILP Dated: O l/- .06.2022 j"f

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

2 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Rafiya Ahad, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 96 ?/ 202 IRGILP Dated: O(/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kyneez Maryam Beigh
D/O Ghulam Mohamad Beigh
R/O Nowlari, Beigh Mohalla, Tehsil Pattan, District Baramulla

vide notification No./ é/ﬁ‘ dated fl- 03 ARA0 for a period of one year has
been extended till _3/: 4. 910’2} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the ccncerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order ‘. %VV

v/-"
(Mohammad Yasin Beigh)
Registrar(Adm.)

No:/ 9 9b0-67/RG/LP Dated: £/~ .06.2022

Copy forwarded to the: -

p 3 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

. ¥ Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baraimulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
i) Ms. Kyneez Maryam Beigh , Advocate
...... for information and necessary action.
.//

Adm.)ohww

-
Registrii(/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:gég/,ZOZZ /IRG/LP Dated: 0(_—[' .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sumila Farooq
D/O Farooq Ahmad Banday
R/O Sadar Bazar Road, Bijbehara, District Anantnag

vide notification No. / (7/9' dated / (9 Oé ‘;ZU ﬁ for a period of one year has
been extended till 3/ [ 9\03} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order Kw/ e ;‘.‘434/
(ﬁc;ha ad Yasin B:eigh) ;
Registrar (Adm.)
No: [9868-7S/R6LP Dated: (U - .06.2022 /E“"“’Q»\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

Ve Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Sumila Farooq, Advocate
...... for information and necessary action.

G

e
)0\4 b2
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: K)M/zo;z /RG/LP Dated: (/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javeed Ahmad Khan
S/0O Gh. Rasool Khan
R/O Awoora, Khan Mohalla, Tehsil & District Kupwara

vide notification No‘.% 67 Z dated / é 07' «Rofrfor a period of one year has
been extended till 3 -] . 2022, after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \ ‘/4\/
o BEw ()\A"‘fb
(Mohammad Yasin Beigh)

Registrar,(Adm.)
No: /9874 -0 /RGP Dated:er.O&ZOZZ /ﬁf Q“h/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
T Mr. Javeed Ahmad Khan, Advocate
...... for information and necessary action.

'/%w/

£ 8 owrdo ™
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: & ?0/20»/RG/LP Dated: OQ - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shazia Rashid Bhat
D/O Abdul Rashid Bhat
R/O Kadlabal, Bilal Mohalla, Tehsil Pampore, District Pulwama

vide notification Noa 02 dated /14 O}Q for a period of one year has

been extended till _) /- /3 -‘7\0"17) after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order b ..\\/;,;Q/U))/
; o\~

b
(Mohammad Yasin Beigh)

istrar Adm)
No:/989Q4-91/RGiLP Dated: (3U/- .06.2022 an/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

Z, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Shazia Rashid Bhat, Advocate
...... for information and necessary action.

~//(,'-W

A s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @7//20LLIRG/LP Dated: 09— .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wahid Abdullah Magray
S/O Mohd. Abdullah Magray
R/O Ruhoo Grid colony, District Anantnag

vide notification No [068  dated /5-63- 2018 tor a period of one year has
been extended till O} (3 01""23 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

\ ” ry')/
By Order M/%
h

(ﬂ(‘J aimmad Yasin Beigh)

RegistrTE/Ad m.)
No:[9992-99 /RGP Dated: &) - .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

J. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Wahid Abdullah Magray, Advocate

...... for information and necessary action. /

@gist@r/(Adm )°h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @?2// 2022 IRGILP Dated: 2{/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pawan Dev Singh
S/O Sansar Singh
R/O Ward No.7, Ramnagar, District Udhampur

vide notification No. gﬁ} dated / 0 01-2 0/& for a period of one year has
been extended till 3/- /2. el )) after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order &M/ '0/‘*'4 e
6-/?0‘ha d Yasin Beigh)
Registrar (Adm.)
No:/ 99060 -0F/RG/LP Dated: (- .06.2022 /f,./ﬁv

Copy forwarded to the: -

y Principal District and Sessions Judge, Udhampur.

Z. Secretary, Bar Council of India, New Delhi.

%5 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

2 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. |

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Pawan Dev Singh, Advocate

...... for information and necessary action. : :
- ol
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION _
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9%7'_5//202LIRGILP Dated: O Y- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Navdeep Kour

D/O Surinder Singh

R/O Kanli Bagh, Sangri, District Baramulla

A/P Model Town, Sec-7, Gangyal, District Jammu

vide notification No. Qél dated / ik [o-] 07 for a period of one year has
been extended till 3/- /2 X023 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

’

By Order \\/ %,

- 0
(Mohammad Yasin Beigh)

RMdm.)
No:/ 9908 -/C/RGILP Dated: Ol/-.06.2022 3

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Baramulla

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Ms. Navdeep Kour, Advocate

...... for information and necessary action. » :
L
\/ 4"’”

i o\
Registrar (Adm.)

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ﬁ?L//,2022 IRGILP Dated: 2 Y~ .06.2022

. Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Jamwal
D/O Late Sh C.D. Singh Jamwal
R/O 1/2 Laxmi Nagar, Muthi, District Jammu

vide notification No. &lm dated /0' 0/'/(/ for a period of one year has
been extended till 3 /- /”?'0201} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order V ‘%‘\/

o
(Moha ad Yasin Beigh)

Registrar (Adm.)
No:f99/6-)2/RG/ILP Dated: (} -.06.2022 Zi/ %/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Pooja Jamwal, Advocate

...... for information and necessary action.

P o\ rd
Zgﬁis/trv:/(Adm.)



142

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 4745 / )02 IRGILP Dated: G -.06.2022

/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Kowsarah Khaliq
D/O Abdul Khaliq Bhat
R/O NaiBasti, Malangpora, Town Awantipora, Pulwama

vide notification No.[él:)' dated /765 AL for a period of one year has
been extended till 5/ 2 9\-@2% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University
and verification of his/her character and antecedents from the CID.
The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order W )

kiR
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:l 992 -31/RG/LP Dated: (%) .06.2022 /ﬁnfx‘/

Copy forwarded to the: -

i Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7.  Ms. Kowsarah Khaliq, Advocate
...... for information and necessary action.

E;éim.)
Y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: § 76 /ZOQJ/IRGILP Dated: (ﬁﬂf .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javed Khalid

S/O Khalid Hussain

R/O Village Potha, Tehsil Surankote, District Poonch
A/P Narwal Raheem Nagar, District Jammu

vide notification No. /005’ dated /f- 62 01+ for a period of one year has
been extended till 5143 Aol after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order \/ ’O/L‘rdﬁ(d YV—

~
(Mohammad Yasin Beigh)

RMdm.)
No:/ 4 932-39/RG/LP Dated: (/- .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Javed Khalid, Advocate
...... for information and necessary action.

. / .
Wiy v ﬁ'\/l’
M@Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @??/ZalllRGILP Dated: Q(_{w .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pandit Sarmad Ayoob

S/O Mohd Ayoob Pandit

R/O Lajoorah, Tehsil & District Pulwama

vide notification No. / / } dated A3 )0 -3eA0 for a period of one year has

been extended till 3 L 20?”7 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ; /&"’V
Pl oM~
(Mohammad Yasin Beigh)
Rzﬁs{tr r (Adm.)

No:199Uo-YRG/LP Dated: 6/ .06.2022

Copy forwarded to the: -

8 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.

7. Mr. Pandit Sarmad Ayoob, Advocate
g A
Registrar (Adm.)

o

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Q?ﬁ//MLL/RG/LP Dated: (). .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raja Rameez

S/O Ab Rashid Thoker

R/O Near Govt. Middle School,

Thoker Mohalla, Bonpora,Kahrote P.O. Kulgam

vide notification No. /06) dated /0' 0/&\@20 for a period of one year has
been extended till 3’< /A A after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order | o\ e
o)’

(Mohammad Yasin Beigh)

Reglstra\{\(/Adm )
No:/99Y9 SSIRGILP  Dated: O Y- .06.2022 e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Raja Rameez, Advocate

...... for information and necessary action. \/ y')/
Reglst%\q/Adm )

SFY o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:ﬁ%f [2p22 IRGILP Dated: OQ» .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sadam Hussain
S/0 Gulam Rasool
R/O Bathindi Morh, Near Gousia Masjid, Jammu

vide notification No./ 1}2 dated 30 '53' Q\O/j for a period of one year has
been extended till 5/ /A 02623 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. _
By Order '/M;B/‘“y‘/
Ve 5 g
(Mohammad Yasin Beigh)

Registrar (Adm.)
No:/9986-63/RGILP Dated: 51/-.06.2022 /Z;B%T/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Sadam Hussain, Advocate

...... for information and necessary action. .
\ ./434/
€1 oM

Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 5(9ﬂ//lﬂl)— /IRG/LP Dated: Qg - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Swikriti Mahajan

D/O Gulshan Gupta
R/O H.No.244-F, Exchange Road, Jammu

vide notification No./ EL dated / & 069 0,7 for a period of one year has

been extended till 27- /)-’102'5 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.
\ - o Y‘/
By Order 'ﬁ/’a
ﬂohammad Yasin Beigh)

¥ s S0y

No:| 996 -F/7RG/ILP Dated: ({/ ~.06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
\ ’%_W
V C)\* rfs

7. Ms. Swikriti Mahajan, Advocate
o
Reglstr§r (Adm.)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: @8 l /{2 022 IRG/LP Dated: Og - .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Satish Chander
S/0 Late Sh. Billa Ram
R/O H.No.89, Lane No.4, Upper Greater Kailash, Jammu

vide notification No./;LST dated /3'03';@/5) for a period of one year has

been extended till 51-13. AoA% after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order : \w/ﬁw
({l\;lvo‘ham Yasin Beigcl)'l) :
Registrar (Adm.)
No:194972-79/RG/LP Dated: O -.06.2022 /&"1}1/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
y & Mr. Satish Chander, Advocate
...... for information and necessary action. .
e
oo V3
'R/e7gistr Adm.)ouﬂﬂ0
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 882/ 2022 IRGILP Dated: o (/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Singh Bedi
S/O Satvinder Paul Singh Bedi
R/O E-6, Nidheesh Apartments, Trikuta Nagar, Jammu

vide notification Noﬂ 29' dated 067‘0/ ‘?\0‘;() for a period of one year has
been extended till 3/ 2. 309‘/’) after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. /

.cb”
By Order E \//D'u 5

(Mohammad Yasin Beigh)

Registyar (Adm.)
No:14980-87/RG/ILP Dated: /- .06.2022 4“/ ﬁh/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Danish Singh Bedi, Advocate

...... for information and necessary action.

e
ﬁiW )my
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:@@é/lﬁzz IRG/LP Dated: 0& —.05.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lovish Bharat
S/O Ram Paul
R/0O H.No.17, Mohalla Ustad, Jammu

vide notification No; ‘l} dated 04 .00 aiO/éfor a period of one year has
been extended till 3]-/a- 30017) after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

B /-/
y Order 0\4"% . |

(Moham asin Beigh)
KPR oe a0
No: /9 988-9S/RG/ILP  Dated: O/- .06.2022
Copy forwarded to the: -
1 Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Lovish Bharat, Advocate

...... for information and necessary action. /

0\4 %: 3 ¥
o
RegistrwAdm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: KM?Q/ 2022 IRGILP Dated: (Y- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manik Raina
S/O Mangat Ram Sharma
R/O Ward No.03, H.No.74, P.O. Sunderbani, Rajouri

vide notification No./é ﬁc/ dated 50- o;)«x/ﬁ for a period of one year has
been extended till 5, . J2- 702} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be
iry unless the absolute/final enrollment as an

sought before the date of expi
mq/

Advocate is ordered there before.

By Order
y P o\ 0
(Mohammad Yasin Beigh)
Registrar (Adm.)
No:|996-20203/RG/LP Dated: &.06.2022
Copy forwarded to the: -
¢ Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Rajouri.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Manik Raina, Advocate
...... for information and necessary action. _/"

; \_/0‘1’(4}

e
gi

Registrar (Adm.)
V4l
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % %

NOTIFICATION

5?@5/ /ZO)LIRGILP Dated: ( (/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Jahangir Zaffar
S/O Syed Zaffar Ahmad Geelani ]
R/O Kunnel Qazigund, Geelani Mohalla, Handwara, District Kupwara

EXTENSION
OF PROVISIONAL ENROLLMENT

vide notification No.(}gz dated / 9 [1.20] % for a period of one year has
been extended till 5/ | 4. ‘9\“9‘} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order

./O\b\/g:)/\/

V .
Moha ad Yasin Beigh)

| R istrs:g\dm.)
No: Q000U - 1| /RG/ILP Dated: OQ~.06.2022 /E/

Copy forwarded to the: -

s
2.
3.

4.
5

Principal District and Sessions Judge, Kupwara.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President,

District Bar Association, Kupwara.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Syed Jahangir Zaffar, Advocate

for information and necessary action.

//r»)/z/

= _
Registrar (Adm.) e

4

1!
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 486 / 2022IRGILP Dated: 0l . .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Anchal Sagoch
D/O Yash Paul
R/O Near Govt. Higher Secondary School, Paloura, Jammu

vide notification No./ Ooé dated c 7 o/ ‘Qa’{%r a period of one year has
been extended till 5 1. LY after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order k/, “/0:1/—()' Y )

(Mohammad Yasin Beigh)

R/eéis»t/r r (Adm.)
No: 00 }2-/9/RG/LP Dated: @‘{z -.06.2022 @\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Anchal Sagoch, Advocate

...... for information and necessary action.

/‘4/;0},42/
Adm.)o

l(e%ist r
/ﬁ”\qw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No: S ?/ 20)) IRGILP Dated: 2 (/- .06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Lateef Ahmad Ashiee
S/O Moha Ramzan Ashiee
R/O Gulshan Abad Hyderpora, Tehsil & District Budgam

vide notification No.ﬂgfz dated 0991200 for a period of one year has
been extended till 3/-/&-7°923 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as an
Advocate is ordered there before.

By Order . /

i e dl

7
(Mohammad Yasin Belgh)

I;eﬁgvijt/r r (Adm.)
No: 20020.)F-/RG/LP Dated: Ol . .06.2022 %\,/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Lateef Ahmad Ashiee, Advocate

...... for information and necessary action.

/
w
Reglstr r (Adm. )“j :

5 B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION

No:Qﬁmzag;/RG/LP Dated: 09 -.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Showket Yousuf Lone
S/O Muhammad Yousuf Lone
R/O Murran, District Pulwama

vide notification No?iﬂ dated / g- (0-2‘0/& for a period of one year has
been extended till 3/- . 20)} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order v G@W
(h?l?)i;amma Yasin Beigh)

' Registrar (Adm.)
No:Zﬁﬁzg '35//RG/LP Dated: O Q -.06.2022 /ﬁr»j\/

Copy forwarded to the: -

¥ Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Pulwama.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7. Mr. Showket Yousuf Lone, Advocate

...... for information and necessary action. ‘

A
Tl >

o
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:ﬁ(@@/)’.@),l IRG/LP Dated: O (j -.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tsering Yangzin
D/O Thinlas Yangjor
R/O Boto, Tukcha, Tehsil & District Leh

vide notification No. ’/Q i dated /D' Of - D\Giofor a period of one year has
been extended till3 /. /2 - 20)\5 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
By Order V WV

.
(Mohammad Yasin Beigh)

No: 20036-U3/RG/LP Dated: ~.06.2022

Copy forwarded to the: -

1 Principal District and Sessions Judge, Leh.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Leh.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Tsering Yangzin, Advocate
...... for information and necessary action.
B
— oY
Registrar (Adm.)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:ﬁ‘?ﬂ/ 2022 IRGILP Dated: O/ -.06.2022

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Javaid Yousuf
S/O Mohd Yousuf
R/O Alamdar Pora, Tehsil Magam, District Budgam

vide notification No.[ééé dated [ / 0% 2619 for 3 period of one year has
been extended till 37 (A o :l} after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

I
By Order = k/, — 7 <ab
(Mohammad Yasin Beigh)

No: 200Y0)-5)./RG/LP Dated: Y- .06.2022

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Javaid Yousuf, Advocate

...... for information and necessary action.

AP L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 89/ /MZLIRGILP Dated: (O (/-.06.2022

/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Owais Sareer
S/O Sareer Ahmad Sofi
R/O Gulshan Hayat, Pantha Chowk, Srinagar

vide notification No?“zr dated / 7 Oﬁ"zaﬁ for a period of one year has
been extended till 37 : /;2.9\03*5 after condonation of delay and subject to the

verification of his/her Certificates/LL.B Degrees from the concerned University

and verification of his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as an
Advocate is ordered there before.

By Order ; ﬁ)/\/

=
(Mohammad Yasin Beigh)

R gistrg:ﬁ\dm.)
No:200§ 2-§ 9~/RG/LP Dated: QQ —.06.2022 /Zn/

Copy forwarded to the: -

: |F Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Owais Sareer, Advocate

...... for information and necessary action.

// 3)—

mm-)"“’%



	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14
	Page 15
	Page 16
	Page 17
	Page 18
	Page 19
	Page 20
	Page 21
	Page 22
	Page 23
	Page 24
	Page 25
	Page 26
	Page 27
	Page 28
	Page 29
	Page 30
	Page 31
	Page 32
	Page 33
	Page 34
	Page 35
	Page 36
	Page 37
	Page 38
	Page 39
	Page 40
	Page 41
	Page 42
	Page 43
	Page 44
	Page 45
	Page 46
	Page 47
	Page 48
	Page 49
	Page 50
	Page 51
	Page 52
	Page 53
	Page 54
	Page 55
	Page 56
	Page 57
	Page 58
	Page 59
	Page 60
	Page 61
	Page 62
	Page 63
	Page 64
	Page 65
	Page 66
	Page 67

